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~ | IN THE. CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH, JAIPUR

*.;’ IR  Date of order: 4.9.2001

- OA Nb. 360/2000

RadHey Shyam Sharma s/o Shr1 Dunga Ram Sant r/o Khanaweli Dhani,

Village & Post Moridja, Tehsil Chomu, Distt. Jeipur,- worklng as ‘Meter

Reader, in the office of Garrison Fngineer, Khatipnra Road, -Jaipur

;.Applicént
- Versus )
1. Unionl of India through the Secretary, Ministry of
Defence, De1h1. - |
-_2. o The Chief Enq1neer (MES), Southern- Comrmand,. Pune—I.
3. | * The Chief Engineer (MEC), Jaipur Zone, Jaipur
4. The ChiefAEngineer,.Air Force, Ahmedabad, Camp Henumen,
| Ahmedsbad. | o _ |
.o Reépondents
‘None present for the appl1cent : v . -
Mrﬂ +Sharma, proxy cocunsel to Mr. Sanjay Pareek, counsel for the
|
regpcndente
CORAM'

o Hon'ble Mr. S.K. Agarwal Jud1c1a1 Member
Hon'ble Mr. S. A T. Rlzv1, Admlnlstratlve Member

ORDER

Per Hon'ble Mr. u.K AGARWAL, Jud1c1a1 Member

In this leqlnal Application leed under Sectlon 19 of

the Administrstive Tribunals Act, ‘prayer of the appllcant 1= to direct

the eepcndente to coneider the candldature of the app11cant for.

promotlon on the post of Superv1=or Barrak and Store Cr.I1. and quash

A ‘the notifications dated 3.6.2000{ 10.6.2000 and 27.4,2000.

2. ‘The case of the applicant, in- nutsheel, is that the
applicent is working as Meter . Reader in the ‘office of Garrison

gineer, Khatipura Road, Jaipur. It is’stated that the applicant was
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fulfilling all the essent1al quallflcatlons for the post of Supervisor_

Barrak and Store Gr II and he appeared in the wr1tten test/1nterv1ew: h

put’ he -wask nct appo:nted/promoted. The appl:cant submitted. a

representatlon on 11. 7 2000, but the same was ‘net- replied. Thereafter
the'appllcant f11ed another representatlon, but with-no result. Hence,

the'app11"ant has flled th1s OA for the reliefs as stated above.

3. " Reply was flled. In the reply 1t ijs stated that the

apmﬂicant could not be_offered the - appo1ntment because his name wWas

'placed in the'reserve ]ist. It is also stated in the reply that only

one post was requ:red to be fllled in and only one Shr1 Deepak

_‘Wadhwanlxwas.appointed. It is made clear that appllcant was a reserve .
.candidate for the contingency: in case shri Deepak Wadhwan1 fails to
'accept- the' offficer ’of,'appointment; As Qhrl Deepak Wadhwan1 hasA

tatcepted the offer of app01ntment, in our cons1dered view, the

applica nt - has no case. Merely that appllcant was empanelled does not

confer him indefeas1ble r1ght to cet the appo1ntment.'

4. | In v:ew of above all, we are of the con=1dered view that

applicant has ne caee for 1nterfernece by thls Trlbunal and the OA-is

'_devoid of‘any-merlt and l1able to be d1sm1s=ed.
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5. . Wey therefore,:dismiSS'thjs-OA'having no merits at the -

stage |of admission with no order as to costs.

(s.AI. /(.K.AGARWAL) .

-Adm; Member . - T Judl.Member




